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CORRECTION STATEMENT BY THE MINIS-
TER OF STATE IN THE MINISTRY OF FooD,
AGRICULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION ON 19-12-1967
FOR CORRECTING THE ANSWER GIVEN TO
UNSTARRED QUESTION No. 2118 oON
28-11-1967.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : In the reply
given on 28.11.1967 to Unstarred
Question No. 2118 by Shri Madhu
Limaye regarding names of States
and statutorily rationed areas where
rations were reduced after 1st June,
1967, I had mentioned that such reduc-
tion had been effected only in Greater
Calcutta, Asansol group of towns and
Siliguri. Information since received
from the Andhra Pradesh Government
indicates that in that State in the
rationed areas of Hyderabad/Secun-
derabad and Vishakhapatnam the
ration quantum had been reduced
with effect from 27th August, 1967.
The extent of reduction in these towns
is 210 grams per adult per week.

12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PAYMENT OF INCREASED DEARNESS
ALLOWANCE TO CENTRAL GOVERNMENT
SERVANTS

SHRI S. M. BANERJEE (Kanpur) :
Sir, I rise on a point of order. This
Calling Attention, under rule 197,
pertains to the payment of dearness
allowance for the Central Govern-
ment employees on the recent rise in
the price index, We tabled this Call-
ing Attention nearly flve days before,
and we were told that you in your
wisdom kept it for consideration and
on Saturday, I came to know that this
was coming up on Monday. I did not
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know the exact date but I came to
know that it was coming up on Mon-
day. 1 was extremely happy but
yesterday All-India Radio announced
the dearness allowance increase for
the Central Government employees. I
am very happy about it and I congra-
tulate the Finance Minister because
he has kept up his promise, like Ra-
ghukul Reeth, at least. But I feel
that on such an important matter,
when the Calling Attention was com-
ing up, either it should have been re-
jected or the reply should have come
earlier here. I have nothing against
it, but when this was coming up here,
it should have been announced in the
House, whether through a Calling
Attention or suo motu. Otherwise, we
will be setting an unusual precedent.
Therefore, I would request you and
the Finance Minister to assure this
House that decisions on such import-
ant matters will be announced in the
House when the session is on.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, on this parti-
cular matter, if this was a matter for
decision to be taken now, I would not
have announced it. This was a matter
which I had decided at the time when
I had discussions with them, and the
Government had said at that time that
the next rise will be paid in cash
when it took place. This is what had
been decided. My hon. friend per-
haps has no faith in my word or in the
words of Government,

SHRI S. M. BANERJEE: I have
congratulated the Finance Minister.

SHRI MORARJI DESAI : Thercfore,
the Calling Attention Notice was not
necessary. This was to be done auto-
matically, because, this is what was
said. The matter came up only 10
days ago. I got it only eight or 10 days
ago, and the moment it came to me,
I said this hag been decided and there-
fore it should be done and everybody
should be informed. That is how they
must have done it. I do not know. I
have not asked them to publish it
fhrough the radio or elsewherc. I
only told them that this must be done
and I accepted the call attention notice
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‘because it was done and I have only
to say that this was done. If I had
to reply 8 days ago, then also I would
have said that this will be done. That
is all that I would have said. There-
fore, there is nothing wrong in this
and I do not think I can ho!d up
these things, when things have been
done already.

MR. SPEAKER: It is a good thing
that has been done and everybody is
congratulating him. But it went to
the All India Radio, a Governwment
.agency, a few hours before it was
answered here. I only wish that when
a motion is before the House, the news
is not leaked out. I do not know in
‘which way they got it. I wish it was
announced in the House.

SHRIMATI TARKESHWARI SINHA
(Barh) : Before I read the call atten-
tion notice, mnay I submit one thing?
The Finance Minister has said that
there was no need for this call atten-
tion notice. But we would like to
submit to you that there are many
other implications about deficit in the
revenue budget and so on, because of
this additional burden that the Gov-
ernment will have to bear. That is
why we submitted this notice and
you in your wisdom allowed it. I d»
not think it is proper for the Finance
Minister to say that this was not at
all needed and it has become redun-
dant.

I call the attention of the Minister
of Finance to the following matter of
urgent public importance and I request
that he may make a statement thereon:

“Payment of increased Dearness
Allowance to Central Goviernment
employees on recent rise in price
index.”

SHRI MORARJI DESAI: Before 1
read the statement, may I give an
explanation? I find that there is a
competition in finding fault with the
Finance Miuister and I certainly say
that the hon. member who has put
the question has won in the competi-
tion. It is not a question of my find-
ing fault with the call attention notice.
In this matter what I said to Mr.
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Banerjee was that he doubted the
bona fides ¢f Government. When
Government had already said that this
will be done, there was no question of
any new promise or any new decision.
Therefore, 1 think I am pertectly
right in saying that the call attention
notice was not necessary. In spite of
the advice given to me by my hon.
friend, Shrimati Tarkeshwari Sinha, 1
must say that I am completely right
in saying that this call attention was
not necessary in view of the fact this
is not a new decision, This decision
was taken at the time when the D.A.
question was solved. Therefore, it is a
routine matier. That is how it is
done. The other question certainly is
a relevant question and can be put.
From that puint of view, I can have
no objection whatsoever.

SHRI S. M. BANERJEE : On a point
of order, Sir. Again he has repeated
that there was no necessity for this
calling attention notice. He is virtual-
ly meaning indirectly by implication
that the decision you have taken is
wrong. It is your decision to admit
the call attention notice. No asper-
sion should be cast on the Chair,

SHRI MORARJI DESAI: I can only
say that the call attention notice was
not given notice of by the Spelkel_'.

AN HON. MEMBER: It has been
accepted by the Speaker.

SHRI MORARJI DESAI: I have
also accepted it.

AN HON. MEMBER: You had no
choice.

SHRI MORARJI DESAI: There 1s
no question of my having no choice.

w’tuqui(g’r‘rf).:mu@u
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I always accept what the Speaker
says. (Interruptions).

I had stated in this House on the
14th December, 1967, in reply to
Unstarred Question No. 4373, that the
12-monthly average of the All India
Working Class Consumer Price Index
Number had crossed 205 in October,
1987, registering a 10 point rise since
the rates of dearness allowance of
Central Government employees were
last revised and that a further revision
was under consideration. Orders have
now issued on 18.12.1967 enhancing
the rates of dearness allowance of
Central Government employeeg from
1.11.67, in accordance with the recom-
mendations of the Gajendragadkar
Commission on Dearness Allowance.
The increases are payable in cash in
tull.

STwa AT et « AT aET
3 forg qug ag o fFar T 99 F
qE ST FETA A fgegeam A g
& g v FY Y fF 37 & o Sy FHA
& w1 qafaq § 99 1 o gt qeg fea -
FauATSHE, wgmg war faar S
471 ag T 9 fasdr ax uedi7 fagvm
afeE Frdsr gl Sy saq gE oy
= sz gf ot Ay wier afdfeafy
# T FET FHTT AT AT FETA
F waarfeal Fv ag wgmE war fear
ST @Y 39 ¥ wrer feaam gom
FHE q AT 37T ALY fagr s s
FETA F1 A7 FAT G FY fofaqAr
qmeT gen #R fea ama w1 g=r
grm ?
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SHRI S. M. BANERJEE : Mr, Spea-
ker, Sir, it is now proved that Govern-
ment has miserably failed to hold the
price line though I admire the courage
of conviction of the hon. Deputy
Prime Minister when he said that he
would be able to hold the price line.
In view of this, may I know whether
Government will now concede  the
demand of the Government employees
that there should be full neutralisation
and a Commission should be appoint-
ed to go into this question, and whe-
ther the money already deposited in
the Provident Fund Account will now
be returned on the face of this fact
that the prices could not be checked
even after this ? I would like to have
a definite reply from the hon. Minis.
ter.

SHRI MORARJI DESAI: The prices
are getting under check. I cannot say
that they have not been checked. This
is as a result of the previous price
rises. At present the prices have come
down, Therefore, I do not think there
will be a further rise so far as I can
think just now, but one cannot say
that definitely that will not happen.
About the question of paying back the
amount already deposited, I had said
that if they ask for it it will be return-
ed. But I had appealed to them and
the leaders of those employees had
also told me that they will also appeal
to them not to withdraw it. I hope
they will stand by their promise.

SHRI M. L. SONDHI (New Delhi) :
The Government appears to speak in
different voices, and that is under-
standable since this is a transitional
period. But even the Finance Minis-
ter is speaking in different voices.
Speaking to the Associated Chambers
of Commerce and Industry he said
that the economic outlook is very goed
and here, when the question of dear-
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ness allowance came up, as a very
successful politician he sought to

create an atmosphere when he said

that the Government was on the verge
of economic collapse. Taking him at
the face value that the economic con-
dition has now improved, will the
Deputy Prime Minister and Finance
Minister kindly consider honouring the
Gajendragadkar Commission’s report
in toto?

SHRI MORARJI DESAI : My reply
to the last question is an emphatic
‘No’ My hon. friend says that I have
been contradicting myself. I am very
sorry that he said that because I
thought his understanding of these
problems was very fine and very good.
But, I am disappointed in this. When
I said that the prospects of economic
condition of this country are good, I
did not say they are immediately good,
I do hold that the prospects of this
country are brilliant, but not today.
But that does not mean that I must
say all the while that our economic
condition is brilliant. I cannot go on
saying that all the while. Therefore,
on this, as an experienced econorist,
as he considers himself, he should
have known better and understood me
more properly. Well, I am very sorry
I will have to use Montessori method
when I speak in future. Perhaps, I
will do that,.

SHRI HEM BARUA (Mangaldai) :
Instead of indulging in this sort of
scissor-and-paste work, cutting out a
piece from here and pasting it there,
in the form of dearness allowance.
why is it that the government have
not thought of a national wage struc-
ture commensurate with the rise in
prices, which the government have
deplorably failed to hold, with the
national minimum as the basis?

SHRI MORARJI DESAI: The time
has not come for that. That is all I
can say.

SHRI HEM BARUA: The Finance
Minister has said that the time has
not coma. The Finance Minister
speaks of the past and of the future.
He does not speak of the present. That
is the trouble.

of Privilege
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12.20 hrs.
Question of Privilege—contd.
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